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families stood registered. Although 
there are no reports of the migrant 
families permanently returning to the 
Valley, some families have moved 
to other states.

The Government of Jammu and 
Kashmir has been asked to formulate 
a plan for return of the migrants to 
the Valley in stages.

Upgradatkwi of Regional Passport 
Office in Trivandrum

1293. SHRI V. S. VIJAYA- 
RAGHAVAN: Will the Minister
of EXTERNAL AFFAIRS be plea
sed to state:

(a) whether there is any proposal 
to upgrade the Regional Passport 
Office in Trivandrum: and

(b) if so, the details thereof?

THE MINISTER OF EXTER
NAL AFFAIRS (SHRI MADHAV- 
SINH SOLANKI): (a) and (b) A
proposal has been received to upgrade 
Passport Liaison Office, Trivandrum 
to a passport office to cater needs of 
passport applicants from Pathanam- 
thitta, Quilon and Trivandrum dis
tricts of Kerala.

[Translation]

Overstay of Pak Nationals
1294. SHRI MADAN LAL KHU- 

RANA: Will the Minister of
HOME AFFAIRS be pleased to 
state:

(a) the number of Pakistani natio
nals who are staying in India illegally 
even after the expiry of their visa as 
on date:

(b) the number of such Pakistani 
nationals arrested in connection with 
communal riots during 1990 and 1991 
in the country: and

(c) the action being taken by the 
Government for identifying these ille
gal nationals and repatriating them?

THF, MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN
TARY AFFAIRS AND THE MINIS
TER OF STATE IN THE MINIS
TRY OF HOME AFFAIRS (SHRI 
M. M. JACOB): (a) According tc;
the information available, the num
ber of Pakistani nationals staying in 
India illegally after the expiry of their 
visas was 9,768 as on 31st March. 
1991.

(b) No iuch reports have been re
ceived.

(c) Elaborate procedures govern
ing the entry into, stay in and exit 
from Iniia in respect of Pakistani 
nationals have been prescribed. 
As and when any Pakistani 
national overstays and is detected 
staying in India illegally, action under 
the Foreigners Act is taken by the 
State Governments/Union Territory 
Administt itions to either prosecute 
or deport him. Such powers are 
vested in the State Governments etc.

[English]
Canvery Water Dispute

1295. SHRI V. SREENIVASA
PRASAD:

SHRI M. V. CHANDRA 
SHEKARA MURTHY:

Will the Minister of WATER RE
SOURCES be pleased to state:

(a) whether any decision has been 
taken by the Cauvery Water Dispute* 
Tribunal recently;

(b) if so, the details thereof:

(c) whether the Union Government 
propose to review the decision of the 
Tribunal in view of severe resentment 
expressed by the Government of 
Karnataka: and

(d) if so, the details thereof?

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHA- 
RAN SHUKLA) : (a) to (d) A 
statement is enclosed.
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STATEMENT

Statement cm the Order of the 
Cauvery Water Disputes Tribunal

In pursuance of the direction given 
by the Supreme Court, the Cauvery 
Water Disputes Tribunal heard the 
matter and passed an interim order on 
25th June. 1991. The brief details 
of the order of the Cauvery Water 
Disputes Tribunal are as under: —

<i) The State of Karnataka to 
release water from its reser
voirs so as to ensure that 205 
TMC of water is available in 
Tamil Nadu’s Mettur Reser
voir in a year from June to 
May. This will be effective 
from 1st July. 1991.

(ii) The State of Karnataka shall 
regulate the releases from their 
reservoirs during the year to 
ensure monthly inflow into 
Mettur reservoir given in the 
order.

(iii) In respect of each month, ihe 
releases are to oe made in 4 
weeks in four equal instal
ments.

(iv) 6 TMC of water for Karaika! 
region of the Union Territory 
of Pondicherry will be deliver- 
ed by the State of Tamil Nadu 
in a regulated manner.

(v) The State of Karnataka shall 
not increase its area under irri
gation by the waters of river 
Cauvery beyond existing 11.2 
lakhs acres.

The above order will remain opera
tive till the final adjudication of the 
dispute referred to the Tribunal.

A variety of legal and constitutio
nal issues have been raised in the 
letters received from the Chief Minis
ters of Tamil Nadu and Karnataka. 
Also Karnataka Government promul
gated the Karnataka Cauvery Basin 
Irrigation Protection Ordinance, 1991 
on  25-7-1991. After considering the 
matter carefully ip all its aspects, on 
the #dvke of t te  /^government, the

President of India has made a refe
rence to the Supreme Court under 
Clause (1) of Article 143 of the Cons
titution of India which has been pre
sented to the Registrar General of 
Supreme Court on 28-7-1991. The 
questions referred to the Supreme 
Court for consideration and report 
thereon are: —

(1) Whether the Ordinance and the 
provisions thereof are in accor
dance with the provisions of 
the Constitution;

(2) (i) Whether the Order of the
Tribunal constitutes a 
report and a decision 
within the meaning of 
Section 5(2} of the Act; 
and

(i») Whether the* Order of the 
Tribunal is required to be 
published by the Central 
Government in order to 
make it effective; and

(3) Whether a Water Disputes Tri
bunal constituted under the 
Act is competent to grant any 
interim relief to the parties to 
the dispute.

Passport Pocket m  Delhi

1296. SHRI V. SREENIVASA 
PRASAD:

SHRI M.V. CHANDRA 
SHEKARA MURTHY :

Will the Minister of HOME AF 
FAIRS be pleased to state:

(a) whether the Delhi Police re
cently busted a passport racket ana 
arrested several persons;

(b) if so, the details of the per
sons arrested;

(c) the details of the incriminating 
documents seized ; and

(d) the action the Government pro
pose to take in this regard?


